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IN THE GEN TRAL ADMINISTRATI VEé TRIBUNAL 5!
PRINCIPAL BENGH

Q #A, Ne .478/93

New Delhi, dated the 19th July, 19%

Hen'ble Sh, N.V.Krishnan, Vice Chairman(.)

Hen'ble Smt, Lakshmi Swaminsthan, Membe r(J) A

Shri B.WM«Jha
R/e 1195/IV NH IV

Faridabad
e Applicant
By Advocate Sh, Ajit Puddussery )

V/s

l. Union of India threugh the Sacy,
Ministry of Water Resources,
Shram Shakti Bhawan, N/Delhi

. Eb $Qn&nt

(By Advocste Sh.N.s., Mehta )
Senior S¢ ming Counsel.

Q A DE R (ORAL)
(Hon'ble Sh, N.V.Kkrishnan, Vice Chasirman (A)

#Applicant is Senior Hydrelegist in the
Cent ral Ground Water Bgard under the re spendent
i.e, Ministry of Water Hesources., He has prayed for

the fellowing directionsi-

8) Issue Wit erder or directien declaring
that the Sr.Hydrolegists werking under
the Gentrsl Ground Water Beard under

the Respondent are entitled te promotiens

- as previded fer the obhar categeries of
similarly situated emglayee s unde rthe
Gentral Greund Water Board{(Scientiric
Group A Pests) Recruitment Rules, 1987,

b} Direct that the applicant is entitled te
be conside red for promotion under the
scheme w.e,f., 27,8,89 on vhich date he 3
comp leted five years of service as Semier |
Hyd relegist, ®
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Re spondents have filed. reply.

Solh The matter came up for admissien today .Sh,

N.5. Mehta, Sr,Staming Couns2l pointed eut that an

earlier application(OA 753/87) has been decided on
29,5,1988 by the Hyderabad Bench of this Tribunal, A
cepy of the judgment is at Ann.l. The respondents vwere
cdirected to take a decision expeditiously and extend
the "Flexible Complementing Scheme ® to bhe
Hydrolegists alses This was te be dee within a peried

of eight months from the date ef receipt of that order.

3. In the reply, itis stated that the contempt
preceedings in this behalf filed be fere the same
Bench was dismissed on 28,6,85. Hovever, the matter
is unier active consicerstion of the re ssondents in
congultatien with the Department of Personrel and
Training, |

4, Iﬁarnedb00unsel for the re spondents submitted
in this kehalf that 3 referemce has been made to the
UPSLCy He,therefore, suggests that this Osle can
now be disposed of with a suitable directien te the
respond®ents, Lleamed counsel for the applic.ant has no

objectien tc dispese of the Oshs in this manne r,

<. In view of the averaments made in the
pleadings and the submission made today, we are of
c an

the view that this O.4. now / be disposed of with

@ sultable direction to the re gyondents, #cordingly
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w dispose of the Oshs with a direction to the "
respondent to evnsure that,inthe matter relating
tc inclusien of the Hydrolegy discipline in the
' Flexible Conplenenting St.:t\eme“;sl;ated, inpara
4.4, of the ‘reply)to be quer. active consicbrdtien) .
Eéspondents shall take & fimal decision within
three months from the date of receipt of this
order, under irtimgtion to the applicent. In case,
the applicant feels aggrieved by the decision to
be taken bythe resgondents, it is open to him to

~seek such redress in accordence with law as may be
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(Smt .Lak shmi Swamindl.’(an ) - (NV.Krishnan )
Membe r{Judicial) Vice Chaimman (&)
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